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CP NO. (IB) 131/ALD/2017, CA No. 85/2019, CA No. 249/2019,
CA No. 322/2019, CA No. 349/2019

Parties are represented by their respective counsels,

Learned counsel for the Suspended Management/applicant states that the copy of the
reply to the application filed by the ex-Director, has been served upon him today in
the Court. The learned counsel for the ARCIL states that the same shall be filed
before the registry of this Bench during the course of the day.

Learned counsel for the Applicant/Suspended Management prays two weeks time

for filing rejoinder. Time is granted.

Learned counsel for the liquidator states that the application for liquidation has also
been filed, which is to be taken up alongwith CA’s, at the next date of listing,.

Accordingly, put up on 02.03.2020.

Dated: 27.01.2020
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